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NOTIFICATION
In exercise of the powers conferred by the proviso to Article 309 of the Constitution of India, the Governar
of Sikkim in consultation with the High Court of Sikkim makes the following rules further to amend the Sikkim
Judiclal Service Rules, 1975, namely:-
Short title, 1.
extentand
commencement

(1) This Rule may be called the Sikkim Judicial Service (Amendment) Rules, 2008,

(2) They shall come into force with effect fromthe date of their publication in the official-
gazette, '

Amendmentof 2. (1) In Rule 13 A of Sikkim Judicial Service Rule, 1975 (herein after called the rule) the

Rule13 A following shall be deleted:

() The words “Subject to the provisions of sub-rule (2) and (3)" occurring in sub- rule (1)
(if) Sub-rule (2) and (3).

Insertion of (1) Inthe said Rule after Rule 13 A, the following Rule shall be inserted namely:-

Rule138 "13 B, amember of the service shall be eligible for three advance increment for

possessing/acquiring higher educational qualifications in law like a post graduate degree'
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